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CEN'l'RAL ADMINIS'mATIW TRIBUNAL 
ALLAHABAD BSNCH 

ALLAHABAD 

Ori~in•l Applicatien Ne. 253 2001 

Open Cturt 

( M.A.No.677 of 2001 in Diary No. 668 ef 2001 ) 

Allahaba• this the OSth 4iay ef Maren, 2001 

1. 

2. 
3. 

'· s. 
6. 
7. 

e. 
9. 
10. 

Hon 1ble Hr.s.x.1. ~qvi, Member (J) 
H~n'ble Mt 1,Gen,K,X, Srivastava. Member (A) 

Srik&nt Mi.abra S/e Ja~Amba Mishra, 

Naraingh Ya•av B/e Magdu Ya•av., 

1-llkhram Praea.• S/e Prayag Ram, 

Laljee S/e Ghurhu Ram. 

Jangbilpa•ur Praea.• S/e Rana Kuwar. 
Sube4iar Singh S/e Ram 

Ram Ra tan 6 /• Kiimt.A. 

Ganesh Pandey S /o V•h• Pan4iey • 
Kamla Pras•• S/o 
Ram Murat. 

' 

All C/e Jangbaha4iur Praaa41, 1291, Mana& Hagar 

Celeny, Mughalsarai, District Chand.•uli. 

Applicant1 

By A4ivecates Shri s.K. Dey 
Shri s.K. Mishra 

Veraua 

• 

1. Unien of I~ia threugh the General ~nager,&.Rly. 

C.l<:'1tt••l. 

2. The Divisional Railway l'knager, B. Rly., li.lghal­

earai. 

3. The Senier D.P.o., •. Rly., Mughalaarai. 

4. 'l'he Divisiona.l Acceunts Officer , ElRly.,liilg~lsarai • 

. 
s. Sri Jawahar Lal Cheubey, BX.Officio neminatetl Ac;ient 

D,R.H.'• Office, Ec\Rly.Mughalaarai,Diatt.Chaniauli. 

Ahicate s hri 
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By Hen'ble Mr,S,K.I, Naqyi, Member (J) 

As per applicanta case, they were require• 

te partieip&te in the Monthly Saving• Scheme arMI their 

subscription was ae•ucted from Monthly salary fer five 

years i.e. the peri°' ef snaturity •f the achet11e, But, 

en it• maturity, the ameunt h&• net been pa.la te them, 

for which they ma4e a representation, cepy ef Which 

hila been annexe« •• annex'1re A-10 but, the ••me baa 

net been replie•, th•refere, they have come up befere 

\ the Tribunal. 

HearQ learne4 ce»unsel fer the ~rtiea an• 

perused the rece?W, 

3. We firMI it a fit ~tter to decifie at 

admission stage with the directions as under1 

~e competent authQrity in the respan•ents 
establishment shall arrange payment ~f amount 
admissible and due to be paid to the applicant 

wder Monthly Savings Schemerwithin 3 menths 

from the aate of communic•tian of this order 

alongwith admissible interest thereon. In case 
the ameunt is not paia within the time al lowed~~ 
the applicants shill l be entitled to get interest 
thereafter at the ~te •f 15" per annum,,. 

The O,A. 1• finally ciisposed •f at •dmission 

stage with the above observations. No order ~s to costs. 

Meft'ber (A) Member (J) 

' , 


